IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:H YDERABADR BENCH
AT HYDERASAD.

} 0,a,1043/92

} Dtsof Decisioni2-2-95,
1, Vanjari Yadaish 20, Chittomeni Jangaiah
2, Jalla Bikshapathi 21, Bandari Yadaiah
3, Gaddam Balaish 22, Bandari Raju

! 4, N,Yadaiah 23, Bandari Bhikshapathi
5. G.Ramulu 24, Sangl P,Bhikshapathi
6, Bommidi Chandraiah . 25, S,Chandraiah .
7. G.Kistaiah
8, B.Ramulu ®6. Y.S5ailu .
9, Baindla Sayanna 27, Penumala Muthyalu
10.Yerragella Yellaiah . ,
11.B.Prabhu 20, T.Bhlkshapathl
13.5angi Laxmaiah 30. K.¥ysaiah
14, Chenchula Pochaiah 31, Dada Miyan
15.Gyara Chittaiah 32, Cherukuru Mallaiah
16, N, Mallesh 33, R,Swamy
17.Dedédi Narsimha 34, Mylaram Gopal.

18, Xarri Mallesh
19,U.Anjaiah
R Applicants.

Vs.
The Directer,
Central Research Institute
for Dryland Agriculture,
01d Santshnagar Celony,

Hydetrabad,
esessess Raspondent,

Counsel for the Applicants :+ Mr,V,Venkataramana
Counsel for the Respondents @ Mr, ¥, R, Devaraj,Sr,CGSC,

CORAM:
PHE HON'BILE SHRI JUSTICE V.NECLADRI RAO :VICE CHAIRYAN

THE HON'BLE SHRI R.RANGARAJAN s MEMBER (aDMN., )

J u d'q eament

( As per Hon'ble Mr,Justice V,Neeladri Rao,Vice-Chairman)

Heard Sri V.Venkataramana, learneé counsel for the

applicants and 5ri R.R,Devaraj, learned counsel for the
respondants,
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24 All the 34 applicants are working on daily wage
basis in the farms of Central Research Institute fer
Dryland Agriculture (CRIDA), the Director of which is
the respondent, They are being paid at the rate of 1/30th
of the minimum ef the pay scale towards daily wage.

3. The raspondent issued tender notice as per neti-
ficatien dated 6-11~1992 inviting tenders from registered
agencies fer previding security services to the said
institute and its research farms., The last date prescribed
fer receipt of the tenders was fixed as 30=-11-~1992, Then
this O.A.was'filea on 26-11-1992 praying for declaratien
that the actien of the respondent in purperting to engage

outside agency fer providing security sarvice te the Re-
asarch Farms and the office by calling for tenders threugh

netification € ated 6-11-1992, is illegal, arbitrary, and

un-Ceonstitutional ané centrary to the judgments of this
Bench in O.A,487/91 and 275/92 and for issual ef cense-
quential directien to the respondent te engage the appli-~

cants herein as Watchman on regular basis in the light
of judgement dated 23-10-1992 in 0.A.487/91 and 257/92,

4, The applicants in this O.A,are seme of the appli=-
cants in O.A.487/91, It was filed praying fer a direftien

te the respondents (Respondent herein im R-2 in OA, 487/91)
to regularise the service of the applicants therein and to
pay wages on par with the regular empleyees frem the
initial date of appointment, The same was dispesed of
with the fellewing directiens

w2} To consider regularisatien of the applicants
in accerdance with what is stated in the Department ef
Persennel & Training letter dated 7-6-1988 followed

by their O,M.Dt:8,4.91, Such regularisation is te be

limited to the extent regular posts are justified,

b). The rest of the casual weérkers not cevered by

{a)abeve and whose retentien is censidered abselutely

necessgry and is in accerdance with the guidelines indi-
cated in the letter dated : 7-6-1988 of the Department of
Persennel ané Training may be retained as casual werkers

and paiéd at rates indicated therein,
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C@ The remaining casual werkers net covered by (a)
ané (b) abeve may be discharged from service,

da) The respondents are directed net te dnduct fresh

recrults everleoking the claims ef the applicantas,
Directions given in 0.A,275/92 are same,"

5. It is stated for the respondents that even in
1989-90 a decision was taken by the Head Office of the
Institute, ICAR, Delhi, te entrust the security aspects
of the Research Farms in the country te the private agen-
cles as it previcdes more security and as the centracts
with those agencies contain indemnification clause, Aas
the equipments ¢f the Research Farms are very cestly and
very impertant for research in the institute, and it will
be a time consuming affair if inguiries are geoing te be
held against the security staff fer their negligence

in case of thefts, and as there is neo pessibility of
recovering cest of the stolen equipment from the regular
staff, and @&s the security staff are not effective in
having the security and as the contracts with the private
agencies are terminable by issual of one month notice, and
as such their services can be dispensed with if they are
net found satisfactery and as there can be a clause that
security sheuld be entrusted enly to young peeple, policy
decision was taken by the Head Office ef the Institute,
ICAR, to entrust it te private agencies, as per the sub-
mission is made as per the reply statement filed in this
O.A., On the basis ef the above submisgsions wf for the
respendents, it view te deprive the applicants ef the bene-
- fits of the judgments rendered by this Bench in Oa, 487/91
and 275/92. In fact it is stated fer the respendents that
such a decisien was taken even befers the ove OAs were
filed, Nobedy can take risk with regand te security, In
such matters, it is net epen to the Ceurts/Tribunals te
direct the mspondent organisation or any ether erganisatien
net to entrust the security te private agenciesand to
engage regular staff for a security purpese,

6. In fairness toe the respondents, it is stated that
they will act in accerdance with the direction given in

judgment dated 23-10-1992 in 0A,487/91 and 257/92 whenever
vacancies arise in regard te Greup-D staff ether than fer

security,
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Te But the learned counsel for the applicant sub-
mitted that if at any tke in future the respondent intends
to engage their ewn staff even f or the purpese of security
in the farms er in office, they should not be allewed to
resert to fresh recruitment witheut complying with the

directions in judgement dated 23-10-1992 in OA,487/91 and

257/92, It is needless to say that the respondent has to

fellow the abeve directions as per the judgement dated
23-10-1992 in OA,487/91 and 257/92, in case they are geing

te recruit for security purpose for etherwise it will be

one of contempt,

8. Thus, it is not established that the respondent
violated the direction as per the judgement dated 23-16-92
in Oa,487/91 and 257/92 in issuing the notification ‘
dated 6-11-1992 calling for tenddrs from reputed registered
agencies for providing security services to the respondents
ingtitute. Thbs O,A, thus does not merit censideration,

g, In the result, the O,A.is dismissed, No cests

Dy.Registrar(Jua1)

CERTIFIED TO BE 2£UF COm
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COURT OFFICER CEITRAL
ADMINISTRATIVE TRBUNAL:HYDER:E ap
BENCH: HYDERBAD,

Cepy te:=-

i. The Directer, Central Resefh In
fer Dryland i'agriculture, O Santggéggégr Col
2, One copy to Mr.v,Venkatar%a,AaV%ate CATG eny,Hyaq,
3. One ceopy te Mr,N,R,Devaraj 'CGSC;CAT.ﬁyd Hyd,
ye copy te@ Library, CAT,HY
7 One spare.
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